LIR No. 9139/16
H.S. Rawat vs. M/s H.T. Media Ltd.

07.08.2020

Present: Sh. F’ulkit_ Manuja, AR for the LRs of the workman.
Ms. Raavi Birbal, AR for the management.

The matter was earlier fixed for 23.03.2020 for filing reply
to the application filed by the LRs of the deceased workman to bring
them on record and also for filing of death certificate of deceased
workman. But the matter could not be taken up on 23.03.2020 in
view of spreading of covid 19. Today, the Ld. ARs for the parties
have appeared through video conference. The Ld. AR for the LRs of
the deceased workman has submitted that he is out of station, so, he
is unable to file the death certificate of the deceased workman. The
Ld. AR for the management has submitted that the application of the
LRs is not supported with the affidavit. On this, the Ld. AR for the
LRs of the deceased workman has submitted that affidavits in
support of the said application will be filed in the court on or before

the next date of hearing and seeks adjournment.
Accordingly, matter is ordered to be listed for the same

purpose on 12.10.2020.
Ahimad is directed to send the co

concerned official of District Court, RADC for
website of the District Court.

f this order to the
ing on the official

AN KUMAR MATTO)
Presifling Officer Labour Coun-lx_
ouse Avenue Courts/New Delhi

7/€/>-¢



LC No. 1441/16
Chandbir Singh vs. M/s Cachet Pharmaceuticals Pvt. Lid. & Ors,

07.08.2020

Present:  None for the workman.
None for the management No. 1,2,3,5 and 6.

Management no 4 is already deleted from the array of
the parties.

The matter was earlier fixed for 09.04.2020 for evidence
of the managements and for payment of cost by the managements to
the workman. But the matter could not be taken up on that day, in
view of spreading of covid 19.

Today, no one has appeared on behalf of any of the
parties through video conference.

The matter is ordered to be listed for evidence of the
managements on 25.01.2021. Managements are directed to file
affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies of thereof to the

workman or his AR in similar manner.

Ahlmad is directed to send the copy of t dJer to the
concerned official of District Court, RADC for uploading o the official

website of the District Court.

- (PAW

. Fresidifig Officer Labour Cou

" Rolse Avenue Courts/New Delhi
07.08.2020




LIR No. 2792/17
Sudhir Singh vs. M/s Shree Mahaveer Industries

07.08.2020

Present. Sh. Pradeep Kumar Gupta, AR for the workman.
None for the management.

The matter was earlier fixed for 09.04.2020 for filing

written statement and payment of cost by the management to the

workman.
But the matter could not be taken up on that day in view

of spreading of covid 18.
Today, no one has appeared on behalf of the

management through video conference.
Accordingly, matter is ordered to be listed for the same

purpose on 17.10. 2020.
Ahimad is directed to send the copy f this) order to the

concerned official of District Court, RADC for uplofding on the official
website of the District Court.

KUMAR MATTO)

Presidifig Officer Labour ourt-IX

Ro(se Avenue Courts/New Delhi
07.08.2020



LIR No. 2004/17
Shishupal Singh vs. M/s K_.S. Kohli & Associates

07.08.2020

Present: None for the workman.
Ms. Meenakshi Midha, AR for the management No.1.

Sh. Sanjay Gupta, AR for the management No.2.

The matter is fixed for consideration on the application
filed by the management No.2, vide which the management no.2 has

sought to delete its name.
Today, no one has appeared on behalf of the workman

through video conference.
Accordingly, matter is ordered to be listed for the same

purpose on 14.10.2020.
Ahlmad is directed to send the copy s order to the

Rodse Avenue Courts/New Delhi
07.08.2020



;.ID No. 218/19
wMid. Imran vs. M/s KPG International P Ltd.

07.08.2020

Present: None for the parties.

The matter was earlier fixed for 07.07.2020 for filing reply
and consideration on the application filed by the management. But
the matter could not be taken up on that day, in view of spreading of
covid 19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for the same
purpose on 23.10.2020.

Ahlmad is directed to send the copy @
concerned official of District Court, RADC for uplog
website of the District Court.

s order to the

g on the official

(PAWANKUMAR MA 0)

Presiding Officer Labour Court-IX

Rousé& Avenue Courts/New Delhi
07.08.2020



LD No. 90/19
Sulan vs. M/s KPG International P Ltd.

C7.03.2020

Present: None for the parties.

The matter was earlier fixed for 07.07.2020 for filing reply
and consideration on the application filed by the management. But
the matter could not be taken up on that day, in view of spreading of
covid 19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for the same

purpose on 23.10.2020.

(PAWAN '
Presiding Officer Labour Court-IX

RouseAvenue Courts/New Delhi
07.08.2020



ID No. 91/19
Bansi Lal vs. M/s KPG International P Ltd.

07.08.2020

Present: None for the parties.

The matter was earlier fixed for 07.07.2020 for filing reply
and consideration on the application filed by the management. But
the matter could not be taken up on that day, in view of spreading of
covid 19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for the same
purpose on 23.10.2020.

Ahlmad is directed to send the copy of
concerned official of District Court, RADC for upload

website of the District Court.

is_order to the

the official

(PAWAN Kl s

Presiding Officer Labour Cou

Rouse Avenue Courts/New Delhi
07.08.2020






